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IN THE CENTRAL ADMI NISTRATIVE TRIBUN &L
CUITACK BENCH3:;CUITACK,

CRIGINAL 2PPLICATION NO,761 OF 199,

Cuttack t.is the 13th of Septemser, 19983,

pPramod Kumar Sahoo, P ’ Applicant,

Vrs.
Regional Director & another, .... Respondents,

( FOR INSTRUCTIONS )

1. Whether it oe referred to the reporters or not? \{:14

2. Whether it oe circulated to all the 3Benciies of

Central Administrative Tribunal or nc? N\O #

L e U
( G. NARASI MHAY)
MEMBER (JUDICI AL)
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CENTRAL 2DMINISTRATIVE TRIB UNAL
CUTITACK BENCH sCUTTACK.

ORIGINAL APPLICATION NO, 761 OF 199,
CUITACK THIS THE 18TH DAY OF SEPTEMBER, 1998,
CORA M-

e

THE HONOURASLE MR, SOMNATH SOM, VICE-CH AL RMAN
AND

THE HONOURASLE MR. G, NARASIMHAM MEMBER(JWIL.)

pramod Kumar Sahoo,

aged about 33 vears,

S/o.Late K.C,ESahoo,

3=-32,ESI Colony,

IRC Villaee,

Nayapalli, ;
Bhubaneswar, P APPLICANT,

By legal practitioner ;- M/s,P.V.Ramdas,p,V, B, Rao, Mvocates.
- Ve rsSus=-

1), Regional Director,
Employees State Insurance Corporation,
Regimal Office,panchadeep Bhawan,
Janpath, Unit-I¥, shubaneswar-7,

2) < Deputy Director(admn,)
€iployees State Insurance Corporation,
Regional Office,Fanchadeep Biawan,

Janpath, Unit-I¥%, 3husaneswar-17, eee RESPONDENTS

By legal Practitimer; .y/s,M R, Mohanty,P.PF,Ray, M vocates,

ORDER

e

YR, SOMNATH SO0, VICE=CHAIRMAN ;=

In this Original Application under section 19
of the Administrative Tribunals 2ct, 1985, the petitioner
has prayed for guashing the transfer order dated 7.10, 9

(Annexure-1) transferring him from the post of UDC at
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-
Regicnal Office,Bhubaneswar to UDC Cum Cashier,Local

Of fice,Kansabahal in the District of Sundergarh,

2, As stay order was not granted, after admission
of this petitiocn, the applicant has already obeyed the
transfer order and has joined at his new place of posting

as UDC cum Cashier,Local Office,Kansawahal,

% we have heard shri p,V,Randas,learned counssl
for the petiti-ner and shri M, R, Mohanty,learned counsl
arpearing for the Corporation, It is submitted by the
learned counsel for the petitioner that as the petitioner
has already obeyed the transfer order and joined his nmew
place of posting, he dces not press for guashing the order
of transfer.It is subritted by him that he has joined at
Kansabghal in February, 1927 and has completed more than
one and half years there.Petitioneé' s wife V‘:L‘i/working in
the Industrial Development Corporation’.\lt is also susmitted
that the applicant's mocher passed aay on 3.19.96.
Applicant is facing difficulties in maintaining two
establishments at Bhubaneswar and Kansabahal,In view of
this, it is submitted by learned counsel for the petitioner
that he will make a representation to the Departrentcal
sjm Authorities +toconsider his ease for transfer to
Bhubaneswar or any place near about, There are departmental
instructions that to the extent possible -hushand and wife,
if both are in public employment should be posted in one

place.In view Of this, this Original application is

disposed of with a direction t> the applicant that he should
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make a representation to the Respomdent No.l within a
peria of fifteen days from today,Respondent No,1 is
directed to dispose of this representatcion sympathetically
taking £nto account the difficultjes tojzealle ged by the
petitioner in his representation and dispose of the same
strictly in accordance with rules within a periad of

30 days after receipt of representation and inform the
result to the petitioner within fifteen days thereafte ) o

With the above directions the O. A 1is disposed of, No

costs,

. J'w\mw
(G. NARASIMH ALY MNATH 80 &'
MEMBER(JUDICI AL) V.IZCE-CHAI:\ 4161




